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SHRI K.C.PANT : It s an onthun
slastic suggestion for action.

MR SPBAKER : Now papers to be
Iaid on the Table.

1250 his.
_rms LAID ON THE TABLE
ANNUAL REPFORT Oof HiRDUSTAN TeLE-
raNTERs L1p., AND INDIAN TELE-
ORAPH (SERVENTH AMDT.) RULis

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): I
beg to Iay on the Table :—

1) A copy of the Anmual Report
(Hindl snd Baglhh veisioss) of
the Hindustan Teleprinters Linsited,
Madras, for the year 1970-71
dlong with the Audiled Accounts
snd the comments of the Comp-
troller and Auditor General there-
on under sub-section (I) of
mection €194 of the Companies
Act, 1956. [Placed in Library. See
No, LT—1647/72]

© (O Acopy of the Indian Tele-
(Séventh Amendmeant)
Rules, 1971 (Hindi and
versions), published
in Notification No. G. 8. R.
1471 Gazette of India
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ANNUAL REPORT OF CENTRAL VBOILANCE
ColasioN AND NOTIFICATIONS VUNDER
Arr-Inp1A Seevices Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : On behalf of Shri Ram
Niwas Mirdha, I beg to lay on the table—

(M (D A copy of the Annual Report
(Hindi and English versiont)
of the Central Vigilance Com-
mission for the year 1970-71.

(i) Memorandum (Hindl and
English versions) explaining
the reasons for non-accep-
tance by Government of the

Commission’s advice In
certain cases mentioned in the
above Report. [Placed in
Library. See No. LT—
1649/72]
(2) (») A copy each of the following
otifications Hindi and English

versibns) under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

() The Indian Forest Service
(Fization of Cadre Strength)
Amendment Regulations,
1972, published in Notifica~
tion No., G.S.R. 45(B) in
Gazette of India dated the
20th January, 1972,

(li) The Indian Forest Servics
(Pay) Amendment Rules,
1972, published in Notifica-
tion No. G. 5. R. 46(E) in
Gazette of India dated the
20th January, 1972.

(ili) GS.R. 47(B) published in
Gagette of Indin dated the
20th January, 1972 consti-
tuting for the States of Assam
and Mdghalaya & joint cadre
of the Indian Forest Service,

@) GS.R. 48(E) published in

Gazetie of India datod the

January, 1972 coastitu-

ting for theStates of Mainpur
and Tripura a joint ¢
of the Indian Forest Servi
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() The Indisn Foreat Service
(Cadro) Amendment Rules,
1972, published in Notifica-
tion No. G.SR. 315 in
Gazette of India dated the
13th March, 1972,

(b) A statement (Hindi and English
versions) showing reasons for
delay in laying the Notifications
mentioned at (i) to (iv) above,
(Ploced in Library See. No. LT—
1650/72.]

NORTH-EASTERN AREAS REORGANISATION
(REMOVAL oF DiFricuLTIES) ORDER
No. 1, BorpEr SecurrTY Force
Leave RuLes Anp NOTIFICA.
TIONS UNDER INTER-STATE
CorroraTioNs Act

SHRI K. C. PANT : 1beg to lay on
the Table—

(1) A copy of the North-Eastern Areas
Reorganisation (Removal of Difi-
culties) Order No. ! {Hindi and
English versions) published in
Notification No. S.0. 216(E) in
Gazette of India dated the 2ist
March, 1972, under sub-section
(2) of section 87 of the North-
Eastern Areas (Reorganisation)
Act, 1971, [Placed in Library.
See No, LT--1651/72,]

(i) A copy of the Border Secwrity
Force Leave Rules, 1971 (Hindi
and English versions) published in

No. GS.R. 1313 I
Gazsotte of India dated the 1ith
September, 1971, uader sub-section
(3) of section 141 of the Border
Security Force Act, 1968.

(i) A statement showing reasons
for delay io laying the above
Notification. [Placed in Library.
See No, LT—1652)72.)

A copy each of the following Noti-
fications (Hindi and English
versions) under sub-section (5) of
soction ¢ of the Inter-Stae Cor-
porations Act, 1937w

{i) The Administrator-Genoral,
Put(lab (Reorpanitation)
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Order, 1972, published in
Notification No. S, O. 221(B)
in Gazétte of ladia dated
the 22nd March, 1972,

(id The Official Trustass, Punjab
(Reorganisation) Order, 1972,
published i Notification
Neo. 8. 0. 22%E) in Gazette
of India dated the 22nd

March, 1972, [Placed in
Library. See No. LT—
1653/72.]

Kerosane (FxaTion Or CEmwiwe Prices)
AMdT, ORDER

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR SINGH) :
1 beg to lay on the Table a copy of the
Kerosene (Fixation of Ceiling Prices)
Amendment Order 1972 (Hindi and English
versions) publisbed in  Nostification No.
G.8.R. 195(EB) in Gazette of India dated the
17th March, 1972, under sub-scetion (6)
of section 3 of the FEsseatial Commodities
Act, 1955, ([Placed in Library. See No.
LT—1654/72.)

12.57 hrs.
MASSAGE FROM RAJYA SABHA

SECRETARY: Sir I kave to report the
following messages received from the Sec-

(i) I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
Sitting held on the 3rd April, 1972
has passed the enclosed motion
referring  the Homoeopathy Central
Council Bill, 1971 to a Joint
Committee of the Houses and to
request that the concurrence of the
Lok Sabha in the said motion and
the names of the Members of the
Lok Sabha to be appointed to the
said Joint Committee may be comm-
unicated to this House,

Motien

“*That the Bill to provide for the constl-
tution of & Central Councif of Honioeopathy
and the maintenance of a Central Register
of Homoeopathy and for matters connecte
ed therewith be referred to a joiat Commie
ttee of the Houses consistieg ©f 4S members;
15 mombers faom this FHouse, namely:



